THE MOTOR VEHICLES (AMENDMENT) ACT, 1969

.% 56 OF 1969
% [29th December, 1969]

An Act further to Amenz%; the Motor Vehicles Act, 1939.

BE it enacted by Parhament in the. Twentleth Year of the"
Repubhc of India as follows:—i

Short title 1. (I) This Act may be calle d the Motor Vehicles (Amendment)
and com- - Act, 1969, |

mence : .
ment. - 1 ) :
(2) It shall come into force >n s&(_:h date as the Central Govern-
ment may, by notification in ithe Ofﬁmal Gazette, appomt and
different.dates! may be appointed for different ~provisions of this Act.

“Amend- 2. In"section 2 of the Mgtor Vehicles Act; 1939 (hereinafter
ment of o o . .

gection 2. referred to as the principal Act),—

22

(@) clause (I) shall beﬁ re-numbered as clause "(':IB), and

- before ¢lause (IB) . 'as . .so re-numbered, -~the- followjng,_c;lagSes s

shall be inserted, namely:—

(1) “area”, in relation te any provision of this Act,
means such area as the Htate Government may, having re-
gard to the'.requirementsx of that prov1saon specify- by notis
fication in the Official Ga: ette

(1A) *“articulated ve ncle means a tractor to whlch a’
trailer is attached in such a manner that a part of the
trailer is super-imposed on, and a part of the weight of
the trailer is borne by, the tractor, ;

(b) in clause (3), for the words “ﬁxed or agreed rate or -
sum and:from one point to another w1thout stopping to _plck

Mhao asasiobam~ 11 i1 . ,rx ~—d 10 Alasianm,

1. The provisions of sectiond 9 and 13 clause (a )
~7 of section 16, clause (e) jof oPOth"l 29, sections
i 36 and 37, sub-clause (i 10f clause (a) of sections
S 41, sections 44, 45 and 56, shall come into- force
‘ on 1-10-1970, vide Notifr. No. S0, 3123 dt», ]
18.9.1970, Gaz. of India, Exty., Pt. II, sec. 3(ii),
p—1523. L
%
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“up”, ‘the following wo :a brackets. and figures: shall be substi-
. tuted, namely:— ' ’

. “fixed or ;,agl_seea,,r.a‘pe or sum—

(i) on a tlgne bas1s whether or not with reference
to any .route ol - distance, or .

(i1) from one point to another, and in ei_ther, case
without st0ppir§g to pick up”; "

to'r Vehicles (Amendment) : 339.

(¢) in clause (9), tgr the figures “8,200”, the ﬁgurea “11,000”

shall be substituted;

(d) in clauge (13), ﬁor the ﬁgures “3,000”, the figures “4,000”
“shall be substituted;.

(e): for clause (17), ﬁﬂhe following clause shall be substituted,

namely:— x
“(17) “mo‘to*r cycl%e means. a two-wheeled motor vehicle,
the unladen weight «@f which, inclusive of the unladen
weight of any detacbable side car, having an extra wheel

attached to motor vel’ucle, does not exceed 600 kilograms;’;
. ]

f
) after clause (28) the following clause shall be inserted,
namely: —

va:e;‘fﬂ"ﬁ"ﬁ"’"w

‘(284A) “route” me%ns a line of ‘travel which specifies
. the highway which may be traversed by .a motor vehicle
. ‘between one. terminus afgd another;’;

. (v:

(g) after: clause (29), theg,\ followmg clause shall be inserted,.
. namely — . ¥

-

e

*(294) “tourist ve’hiclég’ means a contract carriage cons-
tructed or adapted and eqiﬂipped and maintained in accord-
ance with such speciﬁcatio%r;;s as the State Government may,
by notification in the Ofﬁci%l'Gazette,fsécify in this behalf;’,

3
|
B

- 3. In section 3 cf’ the principal%\,z Act, after sub-section (2), the
fnllow'ingﬁy sub-section shall be ins'efif_t_ed, narﬁely:%—

“3 J,Not\}vithstandi'ng:,vanyt];;ing' contained _rin sub-section
1, a person who holds an eﬁ’ecgi;ive driving licence aufhorising

Amend-
ment of
section 3.
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him to drive a:motof car may drive-any.motor-cab hired by: him
for his own use.”, . :

Amend. 4. In section 7 of the frincipal Act, for-sub-seétion (1), the follow-
section 7. Mg sub-section shall be%substituted, namely: —

“(1) Any person " ho is net-disqualified under section 4 for
driving a motor ve’hige and who is not for the time being dis-
qualified for holding o’%ﬁp‘ obtaining a driving licence may apply
to the licensing author"_%‘ny having jurisdiction in the area—

(i) in which he ordinarily resides or carries on business,
or '

‘(1','11) in ‘which t:ile school or establishment where he is
receiving or has rei;eived instruction in.driving a - motor
vehicle is situate, _oé

(t1i) if the applis‘i;:ation is for a driving licence to-drive
as a paid employee, 11%} which the employer resides or carries
on business, i '

g

for the issue to him of a driving licence.”.

1

o

s

Amend- 5. In section 11 of the prin%ipal Act,—
- ment of )

section 11, (@) in sub-section (1) after the proviso, the following

further proviso shall be ad’%led, namely: —

“Pfovided- further t;zat-wherethe application is for the
renewal of a licence 'to% drive ‘as a paid employeé or to
drive a transport -vehicl'e%% or where in any other case the
original licence was issu@? on production of a medical
certificate, the same shall ﬁgbe accompanied By:a frash medi-
cal certificate in Form C sg set forth in the First Schedule,
signed by a registered meéical practitioner, and the provi-
sions of sub-section (5) of%section 7.shall apply to every
such case.”; i '

(b) -after sub-section 34), %’the following sub-section shall
be inserted, namely: — ' :

« (3B)’ When the authori y to whom an ,application for :
the renewal of a licence tofdrive as a paid employee or

which issued the licence sougk

to drive a transport vehicle s made, is not the authority
g%t ‘to be renewed, it may, for

i B SRR
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the ‘purpose of -deciding Wwhether fhe' application for such

renewal may be granted, verify the antecedents of the appli- -

jay be prescribed and pending the

verification, such authority may grant a provisional licence

for such period or periods not exceeding six months in the

aggregate, subject to the condition that every such provision-
al licence shall cease tojbe effective immediately on the
renewal of the licence sought to be renewed, or, as the case

may be, on the refusal to} renew the licence, and

of. 1969] Motor Vehicles (A'-men'd'ment) ‘

cant in such manner as n

N,,,,.mwﬁ“’

(i) where the app lication for remewal has been
rejected, the fee paid shall be refunded to such extent
and in such manner as%may be prescribed,

s

(1) where the applic%}tion for renewal has not been

rejected within the said |period, the licence shall be

iy renewed.”, i

3
i
a

{ .
6 In section 15 of the principal Act,T Amend.

ment of
section 15;

5
N
oA

i

(¢) in sub-section (1), for the rwords “a driving licence”,

the words “any driving licence or a jlicence to drive a parti-

- eular class or description of vehicle”ishall be substituted;
: . i

P

- (b) to sub-section (2) , the fouowiﬁag proviso shall be added,
namely:— i

2

%
“Provided that where the drw%ng 11cence of a petrson
“authorises him to drive more than @ne ¢lass or description
 of motor vehicles and the order, n%ade under sub-section
(1), disqualifies him from driving any specified class or des-
cription of motor vehicles, the licensing authority shall en-

dorse the disqualification upon the dr1v1ng licence and
return the same to the holder.”.

it

Je———

7. In section 16 of the principal Act, in sub-sectlon (1), for the Amendment
of sectmn 15,

words, a transport vehicle”, the words “any tr?nsport vehicle or a -
transport vehicle of a particular

iclass - or d(ef‘%scription” shall be
substituted. '

A
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rﬁ?rﬁ“gi 8. In section 18 of the principal - Act, after the words “cease to

section 18. be e’f‘feetive”, the words}“to such extent and” shall be inserted.

Amend- 9. In section 21 of tl’;e principal Act, in sub-section (2),—
ment of i
section 21.

(a) for clause (aa), the following clause shall be substituted,
namely: —

e

“(aa) the minimum qualifications of persons to whom
licences to driveé transport vehicles are issued, the time
within which such qualifications are to be acquired by
persons holding!immediately before the commencement of
the Motor Vehiclies (Amendment) Act, 1969, licences to drive 66 of 1969,
transport vehicles, and the duties, functions and conduct of
such persons;”; | '

*‘;x

(b) in clause (dci), for the words ‘“stage carriages or con-.
tract carriages”, the WOrds “transport vehicles” shall be substi-
tuted; :

(c) in clause (i), 'Eafter the words “for the instruction of
drivers of motor Vehfcles”, the brackets and words “(including
the registration of SLich schools or establishment)” shall be-
inserted.

Amend- 10, In section 25 of the principal Act, to sub-section (2), the
ment of

section -25; following proviso shall be added namely: —
\ ié,

“Provided that wh?ére a motor vehicle so registered is a
chassis to which a body has not been attached and the same is
detained in a workshop beyond the said period of one month
for being fitted with a ﬁody, the period may, on payment of such
fees, if any, as may be @rescr1bed be extended by such further
speriod or periods so, hoWever, that the total period of such
ktemporary registration %nay not exceed, in any case, three
months.” ‘ i

ﬁ?&ndc;f 11. In section 27 of the pfincipal Act, after the words “particulars
section 27. Of any previous registration éf the vehicle”, the words “or furnishes
~ inaccurate particulars in the application for registration of such

vehicle” shall be inserted.

Omission 13 Section 29A of the.‘prir‘\;cipal Act shall be omitted.
20A.
Insertien 13. In the principal Act, after section 31 the following section
' ofnew  ghall be inserted, namely: —
section
31A.
Special “31A. (1) Where an a}aphcatlon for registration of a motor
pmwfllilns vehicle which is held under a hire-purchase agreement is made,
?ﬁi:;r g the registering authority sh@ll make an entry in the certificate of .

vehicles " registration regarding the ex1stence of the said agreement
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(2) When the ownershig of any motor vehicle. registered under subject to
this Chapter is transferred {fand the transferee enters into a hire- hirepur-
purchase agreement with any person, the registering authority shall, ggf::mnt_
on receipt of an application fdom the parties to that agreemeunt, make
an entry as to the existence §f such hire-purchase agreement in the
certificate of registration,

(3) Any entry made undgr sub-section (I) or sub-section (2),
may be cancelled by the regigtering authority on proof of the ter-

mination of the hire-purchase agreement by the parties concerned.
. v -

§

(4) No entry regarding the é@ransfer of ownership of any motor
vehicle which is held under a hirg-purchase agreement shall be made
in the certificate of registration except with the written consent of
the person whose name has been specified in the certificate of re-
gistration as the person with Whpm the registered owner has en-
tered into a hire-purchase agreem%nt.

(5) Where the person whose §hame has been specified in the
certificate of registration as the person with whom. the registered
‘owner has entered into a hire-purchase agreement, satisfies the re-
gistering authority that he has taken;’%possession of the vehicle owing
to the default of the registered owner under the provisions of the
agreement and that the registered owfger refuses to deliver the certi-
ficate of registration or has absconded, such authority may, after
giving the registered owner an op-por‘éynity to make such represen-
tation as he may wish to make (by sending to him a notice by re-
gistered post acknowledgement due at, his address entered in the
certificate of registration) and notwiths%anding that the certificate
of registration is not produced before if, cancel the certificate and
| issue a duplicate thereof to the person a%goresaid.

%

(6) The provisions of sub-sections (1) @o (5) shall, so far as may
be, apply to a motor vehicle which is subject to hypothecation as
they apply to any motor vehicle which is held under a hire-purchase
agreement.”. S ‘
14. In section 36 of the principal Act, in sub-s%c’sion (3), for the words Amend-

“in excess of that”, the words “different from that” shall be substituted. 's";g‘t‘iggf%

15. In section 38 of the principal Act, to sub-é;ec’cion (2), the follow- Amend-

ing proviso shall be added, namely :— Y ment of
4 : section 38,
b

‘Provided that this sub-section shall, in réspect of a certificate
of fitness relating to a new transport vehicle régistered for the first
time and not plying in hilly areas, have effect%. as if for the words
“six months”’, the words “one year” were substituted.

Explanation.—In this sub-section, the expreksion “hilly areas”
means such areas as the State Government may%; having regard 1o
the elevation and topography, by notification in tl‘ge Official Gazette,
declare to be hilly areas.’, : _ b
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16. In section 41 of the pri‘ncital Act, in’ sub-section (2),—

(a) in clause (e), for the brackets and ﬁgure “(3) ?, the
brackets and figure “(2)” sl@all be substituted;

(®) in clause (f), after t%le words ‘“‘alteration of certiﬁcates;
of registration,”, the words “fa making or caricelling an endorse-
ment in respect of an agreement of hire-purchase or hypothe-

cation on a certificate of reg1s’§ratmn ” shall be inserted.
H

17. In section 42 of the principal Act,—

(a¢) in sub-section (1), aftér the words “any public place,”,
the brackets and words “(whether or not such vehidle is actually
carrying any passenger or goods)” shall be inserted;

(®) in sub-section (3),—
' (1) clause (ee) shall be omitted;

(i) after clause (f), the following clause shall be in-
serted, namely: — ' o
“(ff) to any transpdrt vehicle used by a person who
manufactures or deals ifn motor vehicles or builds bodies -
for attachment to chassjs, solely for such purposes and. -
in accordance with such conditions as the Central
Governmerit may, by ndtification in the Official Gazette,
specify in this behalf;”;

(#i) in clause (i), the Wwords “except  as may otherW1se
be prescrlbed ? shall be omitted;

(iv) after clause (i), tHe following clauses shall be in-
serted, namely: — :

“(j) subject to suclé conditions as the Central’
Government may, by nofification in the Official Gazette,
specify, to any transportivehicle purchased in one State
and proceeding to a plade, situated in any other State,
without carrying any paskenger or goods;

(k) to any transpott vehicle which has been
temporarily registered under section 25, while proceed-
ing empty to any place fpr the purpose of registration
of the vehicle under sectidn 24; ‘

(1) to any transport vehicle used for such purposes
(other than plying for hil% or reward) as the Central
Government may, by notifipation in the Official Gazette,
specify;. or : .

(m) to any transport vehicle which, owing to flood,
earthquake or any other najural calamity, is required to
be diverted through any ¢ther route, whether within
or outside the State, with ajview to enabling it to reach
its destination; or :
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(n) to any transporg vehicle while proceeding empty
to any place for purpoge of repair.”, ~

18. In section 43 of the principgl Act, in sub-section (I),— Amend-

ment of
(¢) in sub-clause (i), after the words “the fixing of fareg section 43,

and freights”, the brackets andiwords “(including the maximum

and minimum in respect there‘(%f)” shall be inserted;

(b) in sub-clause (iii), aftdr the words “existing permits”,
the words, brackets and figuresj“are not renewed in pursuance
of the provisions of sub-section} (1D) of section 68F, or” shall
be inserted. '

19. In section 44 of the principal 4 ct, -in sub-section (2),— Amend-
: ment of

section 44.

(a) for the words “and such dther officials and non-officials,
not being less than two,”, the words “any, in the case of a State
Transport Authority, such other @ﬂimals and non-officials, not
being less than two, and, in the @ase of a Regional Transport
Authority, such other persons (w ether officials or not), not
being less than two,” shall be subs ituted;

,‘Sn;;mn»e

(b) for the words “Provided t
substituted, namely: —

at”, the following shall be

PR

“Provided that nothing in thi is section shall prevent any
of the membhers of the State Tr sport Authority or the
Regional Transport Authority, as{s the case may be, to pre-
side over a meeting of such Authority during the absence
5f the Chairman, notw1thstand1ng that such member does
not possess judicial experience:

e

Provided further that the State Government may-—

(i) where it considers neces{sary or expedient so to
do, constitute Regional Transpo t “Authority for any
region so as to consist of only éne member who shall
be an official ‘with judicial experiience,

(i1) by rules made in this thalf provide for the
transaction of business in the absence of the Chairman
or any other member and specify t élne ndture of business
which, the circumstances under wl’ilch and. the manner
in which, business could be so transacted

Provided also that”.

cm;ﬂbm‘fwﬂw

20. Section 45 of the principal. Act shall be riernumbered as sub- f\n’gf,:lgi

seétion (1) thereof, and after sub-section (I) a 'so re-numbered, section 45,
the following sub-sections shall be inserted, nam 1y'——

“(2) Notwithstanding anything containeid in sub-section
(1), the State Government may, by notlhca‘ag‘z L in the Official

50 Law—A46.

3

5
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3
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Gazette, direct that in thelcase of any vehicle or vehicles pro-

posed to be used in two or gnore regions lying in different States,

.the application under that sub-zection shall be made to the State

Transport Authority of theiregion in which the applicant resides
. or has his principal place bf business.

(3) Every applicant foy the grant of a new permit under
section 46 or section 54 shajl deposit, by way of security, with
his application an amount i such manner and at such rate not
exceeding rupees two hundréd per motor vehicle, as the State
Government may, with reference to each class of vehicle, by
notitication in the Official Gizette, specify.

(4) he security furnishz%:d under sub-section (3) may be
forfeited fn whole or in part z?Qy" the transport authority if it is
satisfied that the application Was made for the purpose of pre-
venting the issue of a t’empor’éary permit under section 62 and
the whole or part of.it as has rgot been forfeited shall be refund-
ed to the applicant, as soon as ’gnay be, after the disposal of the
application:

R ESE

Provided that no such forfélture shall be made unless the
transport authority has given t&e applicant a reasonable oppor-
tunity of being heard.”.

AR

Amend- . 2L In section 46 of the principal | “Act in clause (c),—

mentof |

section” ', (a¢) for the word “serv1ces§ wherever it occurs, the &ord
44. . “trips” shall be substituted; '

S TR

- (b) the following Explanatlgn shall be added at the end,
namely:— - %

‘Explanation—For the purposes of this section, section
48 and section 57, “trip” medns a single journey from one
point to another, and. every r%\turn journey shall be deemed

w0 be a separate trip;.

|

§
Amend.- 22. In section 48 of the pr1nc1pa1 t,
ment of
section
48, - (a) sub—sectlon (2) shall be o tted

. {b) in sub-section (3),~

{i) for clause (i), the folloy ing clauses shall be sub-
stituted, namely:—

“(1) that the vehicle or Yehicles shall be used only
in a specified area, or on a specified route or routes;

(ia) that the sewvice or hny specified part thereof
shall be commenced with effekt from a specitied date;”;

(i) in clause (it), for the wdrds “services to be main-
tained”, the Words “trlps to be provided” shall be substi-
tuted; .

eSS
e

P
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" (it) to clause (rxi), the following proviso shall be
added, namely: —

“Provided thiat the conditions specified in pursuance
of clause (i) shal} not be varied so as to alter the distance
covered by the ioriginal route by more than 24 kilo~
metres, and any{variation within such limits shall be
‘made only afterjthe Regional Transport Authority is
satisfied that such variation will serve the public con-
venience and thatit is not expedient to grant a separate
permit in respect Hf the original route as so varied or
any part thereof;”} '

%

23. In section 51 of the prindjpal Act, in sub—sectioﬁ (2), after Amend-
clause (it), the following clause ghall be inserted, namely: — géirt‘i%gf
. 3 51,
“(iia) the maximum nui‘gber of passengers and the maxi-
mum weight of luggage that§may be carried on any specified
vehicle or on any vehicle of % specified type, either generally
or on specified occasions or at; specified times and seasons and

the same is prominently marked on the vehicle;”

24. In section 57 of the principal} %Aot in sub-section (8) for the Amend-
words “number of services above the gpecified maximum”, the words ment of
“number of trips above the spe01ﬁed§max1mum or by altermg the Section 57.
route covered by it” shall be substitu%ed.

-25. In section 58 of the principal Adt,— ' Amend-
‘ 3 ment of
(a) in sub-section (2),— % . section 58,

(3) in clause (a) of the pr yviso, for the words “sixty

days”, the words “one hundred énd twenty days” shall be
substituted; gé

(it) in clause (b) of the proviso for the words “thirty
days”, the words “sixty days” shai«l be substituted;

(b) after sub-section (3), the follov&gng sub-section shall be
1nserted namely:;-— ,\ﬁ

“(4) Where a permit has been § renewed under this
section after the expiry of the period ithereof, such renewal
shall have effect from the date of such expiry irrespective
of whether or not a temporary perm_t has been granted
under clause (d) of section 62, and vghere a temporary
permit has been granted, the fee paid 11‘1% respect of such
temporary permit shall be refunded.”. :

%3 Amend-
. ment of
{a) in sub-section (2), for the words “replace by another section 59

vehicle of the same nature and capacity any vehicle covered by
the permit”, the words “replace any vehicle covéred by the per-
mit by any other vehicle of the same nature” shally be substituted;

(b) in sub-section (3),—

26. In section 59 of the principal Act,—

qu,m»ﬁ

(1) in clause (a), for the words ° permlt relates”, the
words and figures “permit relates carry valid certificates of”
fitness issued under section 38 and” shall be substltuted

%
X
i
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(it) in clause (c), thg words “maximum or minimum?”
shall be omitted;

(#i) in clause (d), for ghe word and figures “section 72",
the words and figures “sec on 5 or.section 72” shall be sub-
stituted.

Amend- 27. In section 60 of the principal Act,— -
ment of "‘

section 60, (@) after sub-section (14) the following sub-section shall
be inserted, namely: — )

*“(1B) The tranSport alﬁthorlty may exercise the powers
conferrad on it under sub—se%ctlons (1) and (1A) in relation -
to a permit granted by any authority or person to whom
power in this behalf has béen delegated under sub-section
(5) of section 44 as if the s?d permit was a permit granted
by the transport authority.’ v

(b) after sub-section (2), th?e following sub-section shall be
inserted, namely:—

“(24) The powers exer§‘<21seab1e under sub-section (1)
or sub-section (1A) (other than the power to cancel a per-
mit) by the transport autho%qty which granted the permit
may be exercised by any authorlty or person to whom such

- powers have been delegated under sub-section (5) of sec-
tion 44:

Provided that—

(?) no such authority: or person shall pass an order
suspending the permit for}%a period exceeding one month
or reducing the period thereof by more than one month;
and '

(ii) any such order sﬁlall be placed within the said
period of one month before the transport authority who
may vacate the order or éxtend the said period of one
month where it has not expired or cancel the permlt or
take action under sub-section (3), as it may deem fit.”;

(c) after sub-section (3) the f
 inserted, namely:—

ollowing sub-section shall be

“ (4) The powers exermseable by the transport authority
under sub-section (3) may, Whére an appeal has been pre-
ferred under section 64 be exei"msed also by the appellate
authority.”. }

Amend- 28. Section 62 of the principal Act sﬁall be re-numbered as sub-
ment of  gsection (1) thereof, and after sub-sectlén (1) as so ‘re-numbered
section 62. the following sub-section shall be mserted namely: —

“(2) Notwithstanding anything ’gcontamed in sub-section
" (1), a temporary permit may be grarited thereunder in respect
of any route or area where— %

) no permit could be 1ssue& under sectlon 48 or sec«
tion 51 or section 54 in respect qf that route or ‘area by

3
1
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7= reason .of an order of & court or other competent authority
- restraining the issue of{the same, for a period not exceeding
the period for which fhe issue of the permit has been so
restrained; or '

(i1) as a result of fhe suspension by a court or other
competent authority of"’the permit of any vehicle in respect

- . of that route or area, tbere is no transport vehicle of the
" same class with a validi ipermit in respect of that route or
area, or there is no ad%quate number of such vehicles in
respect of that route or area, for a period not exceedmg the

- period of such suspensmé

i

Prov1ded that the nugmber of transport vehicles in res-
pect of which the temporéry permit is so granted shall not
exceed the number of vehlg:les in respect of which the issue

of a permit has been restrained or as the case may be, the
permit has been suspende@ ”

29, In section 63 of the principal %Act—

(a) to sub~sect10n (1), the %followmg further prov1so shall
be added, namely — i

?2

“Provided further that izvhere both the starting point

i, -and the terminal point of alroute are situate within the

~same State, but part of such Z‘:route lies in any other State

and the length of such part does not exceed sixteen kilo-

metres, the permit shall be valid in the other State in res-

pect of that part of the route which is in that other State

notw1ths{tand1ng that such pe imt has not been counter-

‘signed by the State Transport}Authority or the Regional
Transport Authonty of that otk%er State.”;

t

(b) after sub-sectmn (1), the fol%pwmg sub-section shall be
~inserted, namely:—

“(1A) Notwithstanding anyt:%iing contained in sub-
section (1), a permit granted or ounters1gned by a State
Transport Authority shall be vah(% in the whole State or
in such regions within the State asgmay be spec1ﬁed in -the
permit.”;

T

g

(¢) in the proviso to sub-section (3),1after the words “arriv-

ed at between the States”, the follow g shall be inserted,
- namely :— v
\

“after complying with the requiretpents of sub-section

.. (BA), or for the grant of cbunter—sign tures of permits in

pursuance of any direction issued by thi Commission under
clause (c) of sub-section (2) of section}63A”; -

Amend-~
ment of

section 63.
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(d) after sub-section »1(3) the following sub-sections shall
be inserted, namely:—

AT,

“(34) Every propo%al to enter into an agreement bet-
ween the States referred to in the proviso to sub-section (3)
and every proposal in ’such agreement to fix the number
of permits which is pré)posed to be granted or counter-
signed in respect of each route or area, shall be published
by each of the State Goxgernments concerned in the Official
Gazette together with af notice of the date before which
representations in connec§1on therewith may be submitted,
and the date, not being léss than thirty days from the date
of such publication, on which, and the authority by which,
and the time and place at which, the proposal and any
representations received f?n connection therewith will be
considered:

Mew RS

Provided that no persoﬁ, association or authority, other
than those mentioned hereuﬂ,der shall have a right to make
such representatlon namelyl—

(i) any person alread;y providing passenger or goods
transport facilities by any means in the proposed area
or along or near the proposed route;

(1) any association rapresentmg persons interested
in the provision of road {;ransport facilities recogmsed
in this behalf by the Staf;e Government;

(m) any local authontg or police authority within
whose jurisdiction any pait of the proposed. area or
_ route lies. ‘

T

(3B) Every agreement arri{%ed at between the States
shall, in so far as it relates to thé grant of counter-signature
of permits, be published in the é?fﬁcial Gazette by each of
the State concerned and the Sta'ige Transport Authority of
the State and the Regional Tranéaport Authority cencerned

. shall give effect to it.”; |
(e) after sub- section (6), the foll%;wmg sub-sections shall
be inserted, namely —

“(7) Notwithstanding anything cpntained in sub-section
(1) but subject to any rules that miy be made under this
Act, any State Transport Authority may, for the purpose
of promoting tourism, grant in respect of tourist vehicles
such number of permits valid for the jwhole or any part of
India as the Central Government may, in respect of that
State, specify in this behalf, and the grovisions of sections
49, 50, 51, 57, 58, 59, 594, 60, 61 and 64} hall as far as may
be, apply in relation to such permits.

’%
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(8) Every applicant for a permit under sub-section )
shall deposit, by wdy of security, in such manner and such
amount, not exceeding rupees two thousand per motor
- vehicle, as the Ceniral Government may with reference to
each class of vehicl¢, by notification in the Official Gazette,
specify, and such spcurity shall be refunded wholly or in
part to the applicant if his application for permit has not
been granted, or, ag the case may be, granted for a lesser
number of vehicles han what was applied for.

(9) Any amount deposited by way of security under
sub-gection (8) may, ‘;xat any time, be forfeited in whole or
in part by the StateiTransport Authority if it is satisfied .
after making such inq\{:iry as it thinks fit that—

(a)  the permitilwas obtained by fraud or misrepre-
sentation, or

(b) the holder &f the permit has failed without
reasonable cause to Use the vehicle or vehicles for the
- purpose for which the‘%giermit was granted, er

(¢) the holder of the permit has commltted a breach
of any condition of thé permit, or

(d) the holder of téxe permit has used or caused it
to be used in any mannég not authorised by the vermit:

Provided that no such fc%felture shall be made unless
the State Transport Authorl has given the permit- holder
a reasonable opportunity of | emg heard, :

- (10) The following shall 13;9. conditions of every permit
granted under sub-section (7),mnamely —

(1) every motor Vehlcl in respect of which such
permit is granted shall conférm to such description, re-
quirement regarding the sea 1ng capacity, standards of
comforts, amenities and other matters, as the Central
Government may specify in t%ls behalf;

(i1) every such moter vehlgle shall be driven by a
person having suech qualifications and satisfying such
conditions as may be specified ?gy the Central Govern-
ment; and U
(i14) such other conditions as inay be prescribed by

the Central Government.”. g

30. In section 63A of the principal Act, afterisub-section (2), the Amend-~

! t of
following sub-section shall be inserted, namelyi— ;r;if:ior?

83A.
“(2A) If any direction issued by the ®tate Government
under section 43 is repugnant to any direction made by the
Commission under clause (¢) of sub-sectioh (2), then, the
direction of the Commission, whether issued before or after the
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direction issued by the §
direction made by the State Government shall, to the extent of
the repugnancy, be of no effe¢t.”. ‘

{nsertion 31. After section 63B of the principal Act, the following section

of new shall be inserted, namely:— 1 '

section 3

63BB. , i ‘

Appeal - “63BB. (1) Any persoq or authority (including Govern-

"against ment) aggrieved by the de sion, direction or order of the Com-

3?:;35:1’1 mission under clause (b) ox clause (c) or glause (d) or clause

or order - (e) of sub-section (2) of séction 63A may, within sixty days

under ' from the date of the com unication to. him or iif, of such .

section - decision, direction or order, fs the case may be, appeal to the

G3A. authority specified by the Central Government under clause
(h) of section 63C, which shhll decide the appeal after giving
the person or the authority ah opportunity of being heard and
pass such order thereon as it rhay deem fit and such order shall
be final: %

Provided that the authoméy aforesaid may entertain an
appeal after the expiry of the §a1d period of sixty days if it is
satisfiled that the appellant Was% prevented by sufficient cause
from preferring the appeal in ti%ne.

" (2) Every appeal under suk%«section (1) shall be preferred
in such manner and accompanie% by such fee as may be pres-
cribed by the Central Governme g;t.”.
~ Amend- 32. In section 63C of the principal Act, for clause (h), the follow-
ment of ins clause shall be substituted, namely: —
section '
63C. : 1
1 ,

“(h) the authority to which, the manner in which and the
fees on payment of which, an appeal ~against any decision,
direction or order of the Commission may be preferreds”,

g%fglgg 83. Section 64 of the principal Act 9 all be re-numbered as sub-

section 64. section (1) thereof, and—

(a) in sub-section (1) as sc re- %mmbered —

(i) after clause (h), the foﬁovnng clause shall be in-
serted, namely:—

“(hh) aggrieved by an order of forfeiture passed
under sub-section (4) of sectidn 45 or under sub-section
{9) of section 63, or”;

(i) for the words “the prescribed authority who shall
give such person and the original puthority an opportunity
of being heard”, the words, brackeis a_nd fisure “the State
Transport Appellate Tribunal consfituted under sub-section
(2), who shall, after giving such gerson and the origina!
authority an opportunity of beinglheard, give a decision
thereon which shall be final” shall He substituted;
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- (b) after sub-secti
-sections and Explangtion shall be inserted, namely: -

sub

‘
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(1)- ag so re-numbered, the following

“ (2)' The State}Government shall constitute for the

-Btate a State Transport Appellate Tribunal which shall con-
- sist of a whole-timg judicial officer not below the rank of a

District Judge:

Provided that i y relation to a ‘Union territory the Tri-
bunal may consist df the Administrater of that territery or

~any officer who has judicial experlence

3) Notw1thstandmg anything contalned 4n - sub-section
(1) or sub-section (2), every appeal pending at the com-
mencement ‘of the Motor Vehicles (Amendment) Act, 1969,
shall be proceeded Wlth and dlsposed of as if that Act had
not been passed. a:

Explanation --For the removal of doubts, it is hereby

- declared that when- any order is made by the State Trans-

port Authority or the Regional Transport Authority in pur-
suance of a direction; issued by the Commission under
clayse (c) of sub-sectmn (2) of section 63A and any person
feels aggrieved. by such order on the ground that it is not

- .4n consonance with such direction,. he may appeal
“under sub-section (1) to the State Transport Appellate Tri-

bunal against such order but not against the direction so
issued.”.

?

34. In seetion 64A .of the prmcipal Act—

(a) ‘for the words “State Transport Authomty” - wherever

they occur, the words “State Transpoxt Appellate Tribunal”
shall be substltuted :

(b) for the words “Regmz}al Transport Authorlty wherever

they occur, the words “Stateg Transport Authority or Regxona]
Transport Authority” shall bé substituted;

" (€) after the -words “as 1tgdeems fit”, the words “and every

such order shall be final” s‘hall? be insérted.

: i
"35. In section 65 of the prlnc1pal§ Act, in sub-section (1) —

(@) “in clause . (b), for the gvords “nine hours”, the words

‘feight -hours” shall be substituteid;

(b) in clause (c), for the wo%ds “ﬁfty-fpur hours” the words

“forty-eight hours” shall be substituted

36. After section 66 of the prmcrpal &\ct the following section shall
‘he inserted, namely —_— i

* “g6A. (1) No person shall engige himself—

Amend-

ment of

section
64 A.

Amend-
ment of
section 653.

Insertion
of new
section

86A.,

Agent or
canvasser

(i) as an agent or canvassex in the sale of tickets for toobtain

travel -by public .service. vehlcle? or in otherW1se soliciting
-eustom for such vehxcles, or }

50 Law—d7, o A

3

licenee,
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(11) as an agent in the business of collecting, forwarding er
distributing goods carried by public carriers,

psssstcn

unless he has obtained a hcence from such authority and subject
to such conditions as may be prescrlbed by the State Government.

(2) The conditions referr%d to in sub-section (1) may include
all or any of the following m%tte‘rs, namely :—

(a) the period for Whng:h a licence may be granted or re-
newed; 7

1

(b) the fee payable for the issue or renewal of the licence; .

(c) the deposit of securitif——
%
() of a sum not exceedmg rupees five thousand in the
case of an agent in the bu§1ness of collecting, forwarding or
distributing goods carried by public carriers,

(i1) of a sum not exceédmg rupees five hundred in the
case of any other agent or ﬁcanvasser
and the circumstances under w}n‘s:h the security may be forfeited;
(d) the provision by the agent of 1nsurance of goods in
! transit; ,

(e) the authority by which and ‘the cireumstances under
" which the licence may be suspenéled or revoked;

(f) such other conditions as m%y be prescrlbed by the State
Government.”. _ ){,

Amend- 37. In section 68 of the principal Act, 1n*ﬁ sub-sectlon 2),—
ment of

section 68,
soction 68 (a) after clause (a), the followmg clause shall be inserted,

namely :— 4
“(aa)y the conduct of business by jany such authority in the
absence of any member (1nclud1ng the Chairman) thereof and
the nature of business which, the cﬂ“cumstances under whlch
and the manner in which, business cogld be so conducted;”

(b) after clause (c), the following éiiause shall be inserted
namely :— - o ,
“(cc) the manner in which and the tfme within wh1ch every
application for a stage carriage permit or a public carrier’s per-

mit shall be published, as required by suh-sectmn (3) of section :
57, any the circumstances under which an§1 the fees on payment

of which copies of such applications maygx be granted;”;

(¢) in clause fww), for the words “forwagdmg and distributing
of,” the words “or forwarding and dlgtrlbutlng shall be substltuted
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38. In section 68A of thé principal Act, in clause (b),—

(@) sub—clause (m)i shall be omitted;

(b) in sub-clause (iv) for the words “the State Government”, the
words ‘“the Central GOVernment or one or more State Governments,
or by the Central Government and one or more State Governments”
shall be substituted.

ko

39. In section 68D of the é}“incipal Act, for sub-section (I), the.follow-
ing sub-section shall be subsﬁi’cuted, namely —
“(1) On the pubhcatlen of any scheme in the Official Gazette
and in not less than one newspaper in regional language circulating
(n the area or route which is: proposed to be covered by such scheme,—

(i) any person already prov1d1ng transport facilities by any
means along or near the ; area or route proposed to be covered by
the scheme; b |

(u) any association representmg persons 1nterested in the
provision of road transport facilities recognised in this behalf
by the State Government; and

(i41) any local authori@’y or police authority within whose
jurisdiction any part of the area or route proposed to be covered
by the scheme lies, 5

may, within thirty days from theg date of'its publication in the Off
cial Gazette, file objections to it before the State Government.”,

’j.
;:,

40. Section 68E .of the principal Aét shall be re-nuinbered as sub-
section (1) thereof, and— i‘%
| \
(§) in sub-section (1) as so re-nuinbered, for the words “propos-
ed to be modified as if the modlﬁca‘glon proposed were a separate

scheme”, the following shall be subsﬁtuted namely :—~

“proposed to be cancelled or modlﬁed as if the proposal were a
geparate scheme: [

Provided that the State Transpo;'t Undertaking may, with
the previous approval of the State quernment modify without
following the procedure laid down in section 68C and section
68D, any such scheme relating to an§s route or area in respect
of which-the road transport services are run and operated by
the State Transport Undertaking to tiae complete exclusion of
other persons in-respect of the followmg matters, namely :—

(a) increase in the number of %vehxcles or the number
of trips;

RS

e

(b) change in the type of Véhiclgs without reducmg the
seating capacity;

s IR

Aniend-
ment of
section
68A.

Amend-
ment of
section
68D.

Amenu-
ment of
nisection
68E.

Woaoolad

O
)
=5
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(c) extension of the route or area, without reducing
the frequency of:the Service;: or: '

(d) alteration of %the .time-fable without reduecing
the frequency of the éervice”; '
i

(#) after sub-section (I1)}as so re-numbered, the follow-

g,

ing :sub-section shall be inserteég‘,. namelyi;—-

“(2) Notwithstanding anything contained in sub-sec-

- tien (1), the State GoVernm‘ént may, at. any - tims,: if it con-
siders necessary in the-publiiinteréstrso‘:-tbi doj medify: any
sehieme published: undep sub-Section (3) of: section: 68D, after

giving,~ | ]

(1) the State.Tramsport leiédertal{mg;: and

(1) any other person whq%;;; in the 6pinion of the State
_ Government, is likely to be aﬁ%ct‘ed. by the proposed modi-

fication, i

an opportunity of being heard in re%pect of the propdsed modi-

fication.”. i
Am‘;nd- 41, In sectidn 68F of the principal Act,’%——
ment of _ !
sectiom (@) in sub-section (1)~ |
68F, : _ ek

: (i) for the words and figures | “in the matiner specified

" in Chapter IV”, the words “in suchi manner as may be pres-
cribed. by the State Government %1 this behalf” " shall _be
substituted; ’ 1

(it) for the words “Regional Tsansport Authority”, the
words “State Transport Authority in- any case where the
said. area or'route lies in more thaﬁ%é’rfi?‘e; region-and the Re-
gional Transport Authofity in any 0%}8? case” shall be sub-
stituted; 4

£

(b) after sub-section (1), the following sub-sections shall be
inserted, namely:— §
«“(14) Where any scherne has been published by a St.ate
Tratisport Undertaking under sectiori 68¢; that- Undertaking
may apply for a temporary permit, in regpect of,_-any area or
‘route or portion thereof specified it the § 1‘df.sr:'he-*r$§‘\1'e, for the
period intervening between the date of ublication of th.e
scheme and the date of publication of thésapproved or nr}od1-
fied scheme, and where such application: -made, the St.ate
Transport Authority or the Regional Tr sp(')rt' Auf;hor1ty,
* as the case may bey shall; if it is satisfied tHat it is necessary
to increase, in the public interest, thg nuinber of'vehlcles
operating in such area or route or portion % ereof, issue the
temporary permit prayed for by the State Transport Under-

taking. _ _ oo
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(IB) A tetpporary |permit issued in pursuance of the pro-

visions of sub-section (ZA4) shall be effective,—

(i) if the scheme is published under sub-section (3) of
séction 68D, until the grant of the permit to the State Trans-
port Undertaking upder sub-section (1), or

(it) if the scheme is not published under sub-section (3)
of section 68D, until the expiration of the one week from
the date on which tﬁe order under sub-section (2) of section
68D is made.

_‘”M‘mwﬂa

‘;

(1C) If no apphcatmngor a temporary permit is made under
sub-seetion (14), the Staté Transport Authority or the Regional
Transport Authority; as t%]e case may be, may grant, subject
to: sueh conditions as it mdy think fit, temporary permit to any
person in respect of the area or route or portion thereof specified
in the scheme and the permiit so granted shall cease to be effec-
tive on the issue of & perrdit to the State Transport Undertak-
ing in respéct of that area éf route or portion thereof.

(I1D) Save as otherwise prov1ded in sub-section (I14) or sub-
‘section. (IC) no permit shall be granted or renewed during the
‘period intervening between the date of publication, under sec-
tion 68C of any scheme and the date of publication of the ap-
proved or modified scheme, in favour of any person for any class
oft read: tramsport serviee in. relatlon to an area or route or por-
tion thereof covered by such §cheme

Provided that where the pe‘%‘io‘d of operation of a permit in
relation to any area, route oriportion thereof specified in a
scheme published under section 680 expires after such publica-
tion, such permit may be renewed for a limited period, but the
permit so renewed shall cease to g]oe effective on the publication
of the scheme under sub-section (3) of section 68D.”;

%

%
(c) in sub-section (2),— y

% .
g (1) for the werds “the Re“gi‘o"nai% Transport Authority”, the
“words “the State Transport Authority or as the case may be,
the Regional Transport Authority :goncerned” shall be sub-
stltuted

%

(#t) in clause (a), for the words “E}ie renewal of any other
permit”, the words “the grant or renewal of any othér permit
or reject any such application as may be pendmg” shall ke sub-
stituted;

(d) in sub-section (3); for the words “éhe Regional Transport |
Authority”, the words “the State Transport Authorxty or any Re-
gzgpal Transport Authonty” shall be subst1tuted

TR
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[nsertion

of new
section
68FF.

Restric-
tion on

grant of
permits
inres.
pect of

a notifi.
ed area
or notifi.
ed route,

Amend-
ment of
section
68G.

Insertion
of new
section
68HH,

Disposal
of arti.
cleg
found in
vehicles.

Amend-

ment of
section
681,

Insertion
of new
section
68J.

Certain
powers of
State
Govern-
ment

22

42. After section 68F oﬁ the principal Act, the following sectlon
shall be inserted, namely:~

S

“68FF. Where a sch%eme has been published under sub-sec-
tinn (3) of section 63D 1n respect of any notified area or notified
route, the State Transpo%t Authority or the Regional Transport
Authority, as the case ma;y be, shall not grant any permit except
in accordance with the prov151ons of the scheme:

Provided that where no application for a permit has been
made by the State Transport Undertaking in respect of any noti-
fied area or notified route }An pursuance of an approved scheme,
+the State Transport Authority or the Regional Transport Autho-
rity, as the case may be, n?;ay grant temporary permits to any
person in respect of such n@tlﬁed area or notified route subject
to the condition that such permit shall cease to be effective on .
the issue of a permit to tl%e State Transport Undertaking in
respect of that area or route‘ .

43. In section 68G of the prl‘i;lmpal Act, in sub-section (2) for
the words. “the Regional Transpor;; Authority”, the words “the State
Transport Authority or the Reglonal Transport Authority, as the
case may be,” shall be subst1tutec1

44, After section 68H of the prmmpal Act the following section
shall be inserted, namely:—

“68HH., Where any artlcleifound in any transport vehicle
operated by the State Transporﬁ Undertaking is not- claimed by
its owner within the prescrlbed period, the State Transport

. Undertaking may sell the art;clé in the prescribed manner and
the sale proceeds thereof, afterideducting the costs incidental
to sale, shall be paid to the ownel’% on demand.”.

45. In section 681 of the prmmpaﬁ Act, in sub-section (2), after
clause (c), the following clauses shall be inserted, namely:—
4

“(cc) the manner in which g@pplicatiOn under sub-section
(1) of section 68F may be made; | /
{ _

(ccc) the period within whicé the owner may clalm an
article found left in any transporf% vehicle under section 68HH
and the manner of sale of such atticle;”.

46. In Chapter IVA of the principali Act, after section 681, the
following section shall be inserted, namely: —

“§8J. The powers conferred on the State Government under
this Chapter shall, in relation to a corporatien or company
owned or controlled by the Central Government or by the
Central Government and one or more State Governments, be

. _ ;_

H




or '1969] Motor Vehiclés (Amendment) 350
" exerciseable only by the Central Government in relation to an exercise
inter-State route or area.”; atall:le by
i e
1 Central
: o : Govern. -
ment.
.47, After section 69 of the prmmpal Act, the following section Insertion
shall be inserted, namely:~— of new
§ - gection
| 69A.

B

- “69A. Every motor veh%cle shall be so constructed as to Vehicles
have right hand steering cqntrol unless it is equipped with a tohave
mechanical or ‘electrical s:gnalhng device of a prescribed Fight

nature.”. 1 hand
. H _ control.

3%
48. Section 79 of the pr1nc1pal f&ct shall be re-numbered as sub- Amatndf.
section (I) thereof, and— B !Sr:.?io(,;
79.
(i) in sub-section (I) as sz) re—numbered after the words
“dnver of a motor vehicle”, thet words “with a rlght hand steer-
ing control” shall be inserted; énd

<

(i1) after sub-section (I)- as§ so- re-numbered, the following
° sub-section shall be inserted;- na%nely —

“(2) In the case of a motor vehlcle with a left hand
- steering control, the signal of an intention to turn to the
right or left or to stop ‘shall bé given by a mechamcal or an
electrical device of a prescrgoed nature affixed to the
vehicle:

_ Prov1ded that Governmelgt -may, having regard to
‘the width and 'condition of %he roads in any area or
route, by notification in the Ofﬁcial Gazette, exempt, subject
to such conditions as may be sp":‘gamﬁed therein, any such

“-motor vehicle or class of such inotor vehicles from the
operation of this sub-section for ’the purpose of plying in
that area or route”. - = . &

49. To section 80 of the principal Act, ’ch% following prowso shall Amend-
: %

be added, namely:— A rsrei?fogf :

% 80.
“Provided that Government may, ‘having regard to the
width and condition of the roads in anyi area or route, by
notification in the Official Gazette, exempt% subject to such con-
ditions as may be qpemﬁed therein, any stich motor vehicle or
class of such motor vehicles from the opexgahon of this section
for the purpose of plying in that area or Eoute

w.»‘xww-'-‘*”“"

Amend-
£ 50, In section 89 of the principal Act, after the words “When any mentn of

person is injured”, the words “or any property 0; a thlrd party ’13 section
damaged,” shall be inserted, 89.

{
1
%
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Amend- 51, In sectlon 92 of the. px}nclual Act, /in sub-section (1A) the words
ment of 1
section 92, ‘contiguous to it” shall be omitted.

Amend- 52. In section 93 of the pl%ncipal Act,—
ment of
section 93,

peTe

7

(%) after clause (b),
namely :—

the following clause shall be inserted,

,‘m-mw

ﬂ,@f"”‘m'

‘(bd) “property” 1n ludes roads, bridges, culverts, cause-

ways, trees, posts and gmle stones;’;
(i) after clause (c), the following clause shall be inserted,
namely :—

“(d) “third party” inéiudes the Government.”.

Amend- 53. In section 94 of the pmin,elpa.lg Act, in.sub-section (3), for the Ex-

;‘;ggggfg 4, Planation, the following E:cplanatzo'n shall be substituted, namely:—

‘Explanation. -—For the purpe;ses of this sub-section, appropriate
Government means the Centrali Government or the ‘State Govern-
ment, as the case may be, and———

(3) in relatlon to .any. corigoratlon or company owned by the
Central Government or any State Government, means the Central -

%

Government or that State G Eernment

(i) in -relation to any coyporation or company owned by
the Central ‘Government and @ne or more State Governments,
means the Central Governmen

‘(ii1) in relation to any oth@ State Transport Undertaking
or any local authority, means that Government which hgts control .
over that Undertaking or authority

Amend- 54, In section 95 of the principal Act,
ment of
section

(a) in sub-section (I),—

(3) for clause (b), the follovvmg clause shall be . substltuted
namely :— :

W,wmm

s (b) insures the person or élasses of persons specified
in the policy to the extent speci med in sub-section (2)—
{

(i) against any liability ayvhmh may be incurred by
him in respect of the death @f or bodily injury to any
person or damage to any propérty of a third party caus-
‘ed by or arising out of the use%of the vehicle“in a pubhc

place g é

{
%
%
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(ii) against the death of or bodily injury to
any passenger of a public service vehicle caused by

or arising out of the use of the vehicle in a public\

place;”; %

(it) the followin% Explanation shall be added at the
end, namely:—

“Explanation. -«-For the removal of doubts, ia
hereby declared that the death of or bodily injury to
any person or damgge to any property of a third party
shall be deemed toihave been caused by or to have
arisen out of, the use of a vehicle in a public place not-.
withstanding that thie person who is dead or injured

or the property which is damaged was not in a public.

place at the time ofithe accident, if the act or omus-
sion which led to the a%cxdent occurred in a public place.”;

i
(b) in sub-section (2),— | ;

i
(i) in clause (a), for the word “twenty”, the word
“fifty” shall be substi‘tuted' %

(#) for clauses (b) and (é), the following clauses shall
be substituted, namely:—
“(b) where the Vehicfé is a vehicle in which pas-
sengers are carried forjnrégE or reward or by reason of
or in pursuance of a contract of employment,—

(i) in respect of per%ons other than passengers
carried for hire or reward a hmxt of fifty thousand
rupees in all;

w“’“

1
{ii) in respect of passengers, -

(1) a limit of fitty Ethousami rupees in all
where the vehicle is reélstered to carry not
4 - more than t}urty passengers,

(2) a hmit of seventyé—ﬁve thousand rupees

in all where the vehicle x%s registered to carry

more than thirty but not more than sixty pas-
sengers; .

WWM

(3) a limit of one lakh rgpees in all where
the vehicle is registered to icarry more than

sixty passengers; and _

(4) subject to the _limiai aforesaid, ten
thousand rupees for each individual passenger
where the vehicle is a motor jcab, and five
‘thousand rupees for each individual passenger
in any other case; ] ‘

SEAS
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p

(¢) save as vided in clause (d), where the ve-
hicle is a vehicle qf any other class, the amount of lia-
bility incurred; E

(d) 1rrespect1vé of the class of the vehicle, a limit
of rupees two thougand in all in respect of damage to
any property of a tl%ird party.”.

. 55. After section 95A of the prlnc1pal Act, the followmg seclion
shall be -inserted, namely:-—

. z‘a

“G5AA. (1) In addltlon to the deposits required to be made
under section 7 of the Iﬂsurance Act, 1938, every insurer who is
competent to issue a policy of insurance in accordance with this

. Chapter, shall deposit and keep depos1ted with the Reserve Bank

.. of India or the State Bank of IndLa a sum of rupees thirty thou-

sand as security for the due dlscha;'ge of any liability covered by

a policy of insurance issued in ace@rdance with the provisions of
this Chapter. C

(2) Any sum deposited under} sub- section (1) shall be
deemed to be part of the assets of the insurer but shall not be
susceptible of any assignment or charge nor shall it be liable to

any attachment in execution of any decree except for meeting
the claims arising in respect of a p(ﬁicy of insurance issued
after complying with the requirements of this Chapter,

(3) Where, on an application made. to it in this behalf, any

Court or Claims Tribunal, which has rriede an award for com-
pensation under this Act, is satisfied— *

(i) that the applicant has exhauSted all other remedies
- open to him to recover h1s dues frofn the insurer, or

(i1) that the award has been made after the insurer has
gone into l1qu1dat;on

p:.&"u“‘:

it may direc¢t the payment of such compematmn from out of the
sum deposited under sub-section (I):

" Provided that in thé case of the mqolvenCy of the insurer—

(a) such payment shall not be made * <until all’ claims
under this Act against the insurer have begn settled; and

(0) payment so made shall be propo%tionate to the
amount of compensation allowed in each casei

56. After sectmn 103 of the principal Act, the folloﬁvmg section

shall be inserted, namely: -

yuﬂ‘ y

“103A. (1) Where a person in Whose favour the gertlﬁcate
of insurance has been issued in accordance with the ﬁz;ovxsmns
of this Chapter proposes to transfer to another person the owner-
ship of the motor vehicle in respect of which such insurarice was

4 of 1938.

taken together with the policy of insurance relating therdto, he

of the certificate of insurance and the policy described ir§ the

may apply in the prescrlbed form to the insurer for the trx sfer

e

o
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certificate in favour of the person to whom the motor vehicle 1s
proposed to be transferréd, and if within fifteen days of the
receipt of such application by the insurer, the insurer has not
intimated the insured and such other person his refusal to
{ransfer the certificate an%l the policy to the other person, the
certificate of insurance and the policy described in the certi-
ficate shall be deemed to have been transferred in favour of the
" person to whom the motor vehicle is transferred with effect
from the date of its transfer.

(2) The insurer to whom any application has been made
,un’der sub-section (1) may refuse to transfer to the other person
the certificate of insurance and the policy described in that cer- .
tificate 1f he considers it necessary so-to do, having regard to—:

(a) the previous conduct of the other person,-—

(1) as a driver of&S motor vehicles; or -

“the policy of insurance in respect:
of any motor vehicle; o‘i‘

(b) any conditions whleh may have been 1mposed in re-.
lation to any such. policy held by the applicant; or

{¢) the rejection of any proposal made by such other
person for the issue of a pohey of insurance in respect of any
motor vehicle owned or possessed by him,

(3) Where the insurer has refused to transfer in favour of
the person to whom the motor veh,}cle has been transferred, the
tertificate of insurance and the policy described in that certifi-
cate, he shall refund to such transferee the amount, if any, which,

" under the terms of the policy, he weuld have had to refund to
the insured for the unexpired term of such policy.”.

57. In section 110 of the principal Act Jn sub-section (1) for the Amend..
words “motor vehicles”, the following WD“dS shall be substituted, ment ot

namely: — section
: 110.

“motor vehicles, or damages to any property of a third party
so arising, or both: L
%

Provided that where sucn claim incli%?gdes a claim for com-
pensation in respect of damage to property%}exceeding rupees two
thousand, the claimant may, at his option,irefer the claim to a
civil court for adjudication, and where a reférence is so made, the
Claims Tribunal shall have no jurisdiction to? entertain any ques-
tion relatlng to such claim.”, i

3
&

58. lu section 11UA of the principal Act,— i . Amend-

(a) in sub-section (1),— ‘ ~ment of
(i) in clause (b), for the words “by the legal 1epresen-- 110A.

tatlves”, the words “by all or any of the legal representa-

tives” shall be substltuted _ g‘

ks

¥ - section - .
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(i) in clause (c),ifor the words “or the legal represen-
tatives”, the words “dr all or any of the legal representa-
tives” shall be substituted, :

~ (i#i) the followmgi proviso shall be inserted at the end
namely:-— _
“Provided thaé where all the legal representatives
of the deceased have not joined in any such application
for compensation, \éb

behalf of or for the:benefit of all the legal representa-
tives of the deceased, and the legal representatives who
have not so joined, shall be impleaded as respon-
dents to the apphcation

(b) in sub-gection (3), Ior - the words . “sixty days”, wher-
ever they occur, the words “s:.x»:months" shall be substimted

al Act, the following section

Insertion . 59, After section IIOA of the prin

of new shall be inserted, namely: —
- &¢ction

ggti‘:: “110AA. Notwithstanding anything contamed in the Work-
regarding  men's Compensation Act, 1923, where the death of or bodily
glaims for . injury to any person gives rise to a claim for compensation
compen- “under this Act and also under the Workmen’s Compensation
::‘r‘t‘;’i‘l:n Act, 1923, the person entitled to compensatxon may claim such
caxed, compensatxon under either of those Acts but not under both.

Amend. * 60, In section 110B of the principal Act after the words “the

mentof  insurer”, the words “or owner or driver" of the wvehicle involved

gection in the accident or by all or any of them, as the case may be.” shall
110R. be inserted.

Amend. 61. In section 110C of the principal -Aci} after sub-section (2),
mentof-  the following sub-section shall be inserted, namely'-«-

section

110C.

“(2A) Where in the course of any inqmry, the Claims Tmbu-
nal {s satisfied that—

(1) there\is collusion between the person making the
claim and the person against whom the ¢laim is made, or

(ii) the person against whom the claim is made haa
iailed to contest the claim, ' : i
it may, for reasons to be recorded by it in writin direct that
the insurer who may be liable in respect of such lalm, shall be
impleaded as a party to the proceeding and the “insurer so im—
pleaded shall thereupon have the right to contest the claim on

all or any of the grounds that are available to the person against
whom the claim has been made.”,. 8

Insertion - 2. After section 110C of the principal Act the tollow!ng uect!om

ofnew  unall be inserted, namely: —
sections

he application shall be made on °

8 of 1923

110CC .ﬁ
and ! ‘é
10cce. ! §
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“110CC. Where any Court or Claims Tribunal allows a Award of
claim for compensation made under this Chapter, such Court or “2;?;"
Tribunal may direct that in addition to the amount of compen- any claim
sation simple interest shall also be paid at such rate and from is allowsd.
such date not earlier than the date of making the claim as it

- ' may specify in this behalf.

110CCC. (1) Any Court or Claims Tribunal adjudicating Award et
upon any claim for compfensatmn under this Act, may in any compen-
case where it is satisfied for reasons to be recorded by it in writ- 4t

costs in
ing that— eertain

crasa
(i) the policy of lnsurance is void on the ground that

{t was obtained by representation of fact which was false

- #n any material particular or

(i}) any party or lnsurer has put forwu‘d 'Y Z&he oF
vexatious claim or defence,

such Court or Tribunal may n@ke an order for the payment,
by the party who is guilty of mis-representation or by whom
such claim or defence has beexig; put forward, of special costs by
‘way of compensation to the insurer or, as the case may be, to

the party agam.st whom such claim or defence has been put
forward.’ '

(2) No Court or Claims 'I‘ribunal shall pass an order for
special costs under sub-section (l) for any smount exceeding
rupees one thousand. |

(3) No person or insurer against whom an order has been
made under this section shall, by reason thereof be exempted
from any criminal liability in respect of such mis-represen-

~ tation, claim or defence as is referred to in sub-section (I).

(4) Any amount awarded by way qf compensation under this
section in respect of any mis-representation, claim or defence,
shall be taken into account in any subbequent suit for damages
for compensation in respect of such rms-representation claim
or defence.”.

€3. In section 110E of the principal Act, for the words “an in- Amend.

- surer”, the words “any person” shall be substituted. ment ot
| section
1 110E.

1

- |

64. In section 111A of the principal Aet, in clause (d), after the Amend-
words “the manner in which”, the words and brackets “and the fees I;ne?:?fox?t
(if any) on payment of which,” shall be inserted. 111A,

63. After section 113 of the principal Aet, the following section fnsertioa
shall be inserted, namely:—- of ntew
: ‘ o o gection

i

\
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Allowing “113A. Whoever, fgemg ‘the owner or person in charge of a
upagtlllo._ _ motor vehicle, causes, ér permits, any person who does not satisfy
;ésfs t%?r'f the provisions of sectlo;n 3 or section 4, to drive the vehicle shall
drive be punishable with 1m§r1sonment for a term. which may extend
vehicles, to three months, or w1tI;_1 fine which may extend to five hundred
rupees, or with both.”, i
Amend. 66.- In section 115 of the ﬁ%‘incipal Act,—
ment of 7 -
ﬁgtlon (i) in sub-section (1);.for the words “one hundred rupees”,
the following words shall sbe substituted, namely:—

“two hundred rupees, i@r, if having been previously convic-

. ted of an offence under this sub-section is again convicted
#% 6f an” offence under thxs sub-section, with fine Wthh may

extend to five hundred rupees” v
#: (@1) in subsseétion: (2); fciﬁx'“the..wvordgs"‘tWo hundred rupees”
the following words shall be substituted;:namely:—

.. “three hundred rupees, ofg, if having been previously con-
-, victed of an offence under this sub-section is again convicted
of an offence under this sub section, with fine which may
extend to five hundred rupees”
Amend. 67 In sect1on 123 of the pr1nc1pa1 A.ct in sub sec’clon (1),—
ment of
sectiono (1) after the words “for Whlch the vehicle may be used”
123. ~ the words “or to the maximum nﬂmber of passengers and maxi-
mum weight of luggage that may be carried on the vehicle”
shail be inserted; _

(it) for the words “a suijsequen?_ offence if committed within
three years of the commission of a grevious similar offence”, the
words “any second or subsequent offénce” shall be substituted,;

(#i1) in the proviso, after the words “any such”, the words
“second or” shall be inserted.

Insertion 68. After section 123 of the principal Aét, the following section
of new shall be inserted, namely: - '
section ' S

123A.

Punish. “123A. Whoever engages-himself as an:& gent or canvasser in
%irgt;f contravention of the provisions of section 66A or any rules made
and thereunder shall be pumshable for the ﬁrit offence with fine
S:i?;;s;em which may extend to one thousand rupees and for any second or
proper subsequent offence with imprisonment whwh may extend to
;Ea;uthpor lfy,  six months, or with fine which may extendito two thousand

[N

rupees, or with both:

ytiProvided that no court shall, except for reaé%;ns ’_co be record-
ed by it in writing, impose a fine of less thap five hundred
rupees for any such second or subsequent off nee.”.
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69. In section 124 of the princ: pal Act,.for the words and figures Amend-

“section 72 or of the conditions of any permit issued thereunder, or ment of
in contravention of any prohibitjon or restriction imposed under S¢ction
section 74 shall be punishable”, the words and figures “section 72 or _]
of the conditions prescribed underjthat section, or in contravention of
any prohibition or restriction impdsed under section 72 or section 74,
shall be punishable” shall be subgtituted.

shall be added, namely:— ment of

70. To section 128A of the pr\i\cipal Act, the following provise Amend-

. section
“Provided that where any %guch officer or person has reascn 1294,

to believe that a motor vehiclejhas been or is being used with-

out the permit required by sub-gec¢tion (1) of section 42, he may,

instead of seizing the vehicle, seize the certificate of registration

of the vehicle and shall issue & acknowledgment in respect
thereof.”.

7i. In section 130 of the principal Act, for qub section (1), the Amena.
following sub section shall be- substltu- ed, namel S o _ment of

section

“(1) The court taking cogmza 130,

Act,—

e of an offence under this

|

£

w%ﬁ*"“‘“ "

(i) may, if the offence is ani offénée punishable :with
imprisonment under this Act, and}® -

(ii) shall, in any other case, %

state upon the summons to be served on“%the accused person that
he—

(a) may appear by pleader andi)ihot in person, or

(b) may, by a specified date pr1o§' to the hearlng of the
charge plead guilty to the charge byiregistered letter and
‘remit to the court such sum (not excéeding the maximum
fine that may be imposed for the offendg) as the court may
specify: :

Provided that nothing in this sub- section%shall’app].y to any
offence specified in Part A of the Fifth Sche’@u]e ”

72. After section 131 of the principal Act, the ‘g{ollowmg section Insertion

shall be inserted, namely:— 1 of new .
% . 3 - sectl_on
: 131A.

“131A. Every court by which any person holding a driving Courts to
licenice is convicted of an offence under this Act ok of an offence send inti-
in the commission of which a motor vehicle wad used, shall mations

send intimation to— : . about
: convie-
- . . ) L % tion.
(¢) the licensing authority which issuedithe driving
licence, and . X\

(b) the licensing authorlty by whom the hc%nce was
last renewed, a

i
3
3
-i .
i
i



4
3

das | Mozgr Vefﬂcias (Amendment) A ace B8
and every such intuﬁa‘uon shall state the name and address of
the holder of the hcence the licence number, the date of issue
and renewal of the s§me the nature of the offence, the punish-

ment awarded for the same and such other particulara as may
be prescribed.”. f

Insertion -~ 73, In Chapter X of the principal Act, before section 133, the

‘;i;‘&; following section shall be inserted namely -

182A, ; ,

]1:‘;";?;:.0 “132A. Any rule whiéh the Central Government or the State
Government is empowered to make under this Act may, not-
withstanding the absence'of any express provision to that effect, ‘
provide for the levy of spch fees in respect of applications,
amendment of documents,, issue of certificates, licences, per-
mits, tests, endorsements, ; badges, plates, counter-signatures
authorisation, supply of stgtlstxcs or copies of documents or
orders and for any other purpose or matter involving the ren-
dering of any service by the officers or authorities under this
Act or any rule made thereunder as may be considered neces-
_sary: . L

Provided that the Goverx{pxent may, it it considers neces-

saty 8o to do, in the public interest, by general or special order,
exempt any class of persons from the payment of any such fee
either in part or in full.”.

Amend. 74. In section 133A of the principal Act, after sub-section (3),

fel:?izgg ~ the following sub-sections shall be inserted, namely: —

1334,

“(4) In addition to the powers that may be conferred
on any officer of the Motor Vehicles Department under sub-sec-
tion (3), such officer as may be empowered by the Siate Gov-
ernment in this behalf shall also ha‘ve the power to,—

(¢) make such examina,tlor; and inquiry as he . thinks
At in order to ascertain whether the provisions of this Act
and the rules made thereunder iare being observed;

~ (b) with such assistance, i iny, as he thinks fit, enter,

ingpect and search any premises Whlch is in the occupation

of a person who, he has reason to belxeve, has committed an

. offence under this Act or in whlch a motor vehicle in res-
peet of which such offence has beens commrtted is kept:

oy

wit

Provided that—

() any such search w1thou§ a warrant shall be
made only by an officer of the rank of a gazetted officer;

(§8) where the offence is pumshable with fine only
the search shall not be made after sunset and before

" sunrlse, fs
(ii§) where the search is made Without a warrant,
the gazetted officer concerned shall vecord in writing
the grounds for not obtalning a Warrant and report to
hie immediate superior that such gea};ch has been made;
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(c) examine an person and require. the produc’uon

. of any register or si er document maintained in. pursuance
ot this Act, and tak ;’- on the spot or otherwise statements
of any person whicht he may consider necessary for carry-

ing out the purposes f this Act;

(d) seize or tak; copies of any registers or documents
or portions thereof ag he may consider relevant in respect
of an offence under t_*ls Act which he has reason to believe

' has been committed; ?

(e) launch . proseéi;tions in respect of any offence ..
under this Act and to {ake a bond for ensuring the attend-
ance of the offender befbre any court;

i

(f) exercise such ot}if"r powers as may be prescribed:

Provided that no person sh all be compelled under this sub-
section to answer any questiorf or make any statement tendmg
to incriminate himself. ' %

3

5 of 1398, (5) The provisions of the C e of Criminal Procedure, 1898
shall, so far as may be, apply thgany search or seizure urnder
this section as they apply to any search or seizure under the
authority of any warrant issued utider section 98 of that Code.”.

_75. In section 134 of the principal A’t after sub-section (1), the Amend.

following sub-section shall be inserted, ment of
- section

2 134,
“(1A) Notwithstanding anything¥contained in sub-section
(1), if an application made by a persoh for the renewal of per-
' mit has been rejected by the original aijthority, and such person
' _bas preferred an appeal or made an Bpplication for revision
‘under this Act against such rejection, jthe “appellate authority
or, as the case may be, the revisional d#uthority may by order N
direct that the permit shall, notwithstangling the expiration of
the term specified therein, continue to be%gahd until the appeal

or application for revision is disposed of.”

76. After section 134 of the principal Act, t‘e following sectiod Tnsertion
shall be inserted, namely —_ of new
section

135.

“135. (1) The enactments specified in ’chel'-,n elfth- Schedule Repeal

are hereby repealed to the extent mentioned therein. and
, savings.

section,—

(a) any notification, rule, regulation, dyder or notice
issued, or any appointment or declaration imade, or any
licence, permission or exemption granted, org any confisca-
tion made, or any penalty or fine imposed, or gny forfeiture,

’

50 Law—49. : T
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cancellation or d1sch fge of any bond ordered, or. any other
thing done, or any -.her action taken under ‘the repealed
‘enactment, shall, so far as it is not inconsistent with the
provisions of th1s Ac% be deemed to have- been done or
taken under the corre pondmg provision of th1s Act;

(b) any docume t referrmg to any enactment hereby
repealed, or to any p tovision thereof, shall be construed as

referring to this Act or to the corresponding provision of
this Act.

(3) Any penalty pa Jabie under any repealed enactment may
“be recovered in the mannef provided by or under this Act but
without prejudice to any attion already taken for the recovery
of such penalty under the ‘repealed enactment.

. (4) The mention of par%mular matters in this section shall
'not pe held to prejudice ox affect the general application of

section 6 of the General Claﬁses Act, 1897, with regard to the
effect of repeals.”. |
§mn§' 77. In the First Schedule to thef«zé prin-cipal Act,—
irst
Slcrliedule. (a) in Form A in Part III——-

(i) in paragraph b), a,fter the words “with, each. eye”,
the following brackets and words shall be inserted,
namely: -— -

“(or if you have held a licence to drive a motor

10 of 1397,

vehicle for a period of inot less than five years and if

~~you have lost sight of one eye after the said period of
five years and if the a@plicatiOn is for driving a light
motor véhicle, other thai a transport vehicle, fitted with
an outside mirror on the steering wheel .side, with one
eye) ”, 4

(i) in paragraph (f), aﬁier the words “unable to hear”,
the brackets and words “(ané if the application is for. dr1v-
ing a light motor vehicle, Wlth or without hearing aid)”
shall be inserted; i

(b) in Form AA, for the words “I hereby”, the following
words “I, Shri|Shrimati|Kumari;.......... .- , hereby” shall
be substituted;

(c) in Form B,—

(i) below the heading “Eprm of application for the
renewal of driving licence”, the figure “I” shall be inserted;

(#4) for the words “I hereby apply”, the words “I,
Shm/Shr1mat1/Kuman. vieveo.on. ., hereby apply” shall be
substituted; : g
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(1) for the words beginifing with  “I hereby declaze”
and ending with “danger t¢§ the public”, the following
figures, words, brackets and detters shall be substituted,
namely: — -

Declaration as to physical fitpess of the applicant

(The applicant is requ1red to answ :
provided opposite each question.) ‘é

(@) Do you suffer from epllepssg

or from sudden
attacks of disability, giddiz:

iess or fainting?

(b) Are you able to distinguish with each eye (or it
you have held a licence to d#ive a motor- vehicle
for a period of not less thah five years and if
you have lost sight of one %ye after the said
period of five years and if Yhe application is
for driving a light motor vehjcle, other than a
transport vehicle, fitted with &n outside mirror
on the steering wheel side, with one eye), at a
distance of 25 metres in good%day light (with
glasses, if worn), a motor car niumber plate con-
taining seven letters and figur

“yes” or “no” in the space

(¢) Have you lost either hand or fodt or are you
suffering from any defect in mﬁement, control
or muscular power of either ar k or leg?

(d) Can you readily distinguish p1gm::1 tary colours
red and green? %

%
{e) Do you suffer from night bllndness‘%é

{f) Are you so deaf as to be unable to hear (and if
you are an applicant for the renewa:} of a driv-
ing licence in respect of light mofor vehicle
with or without hearing-aid) the?g ordinary
sound signals?

wg[_fwww

(g) Do you suffer from any other disease or dlsabﬂlty
likely to cause your driving of a moto( vehicle
to be a source of danger to the public?:

selief, the parti-
3 in Section 1I

I declare that to the best of my knowledge and
culars given in Section-I and the declaration mad
hereof are true.

Note 1.— An applicant who answers “yes” to any of the questions

Nore 2.—An applicant who answers “yes” to questiohs (b), (c¢)
and (d) in the declaration and “no” to the other .qugstions may
claim to be subjected to a test as to his competency to dfive vehicles
of a gpecified class or classes. '

AN AT
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Nore 3.—An apphcatloxg Ior renewal of a driving licence to drive

o asa paid employee or to ﬁnve a transport vehicle or where in any
othier case-the original hcém‘:e was issued on production 6f a medical
certificate, shall be accomﬁamed by a medical certificate in Form C.;

(d) in Form C, 11§ sub-paragraph (d) of paragraph 4, after
the word “hearing”, the brackets and words “(and in the case
of an apphcant for a hcence to drive a light motor vehicle, with
“or without hearing- a1d)§ shall be inserted;

(e) in Form D,— %

(i) for the expl&ssmn “son/daughter of (1ather s name)”,
the expression “wﬂéJson/daughter of” shall be substituted;

(it) for the word is “He is”, the expression “IHe/She is”
shall be substituted; %

9

{(f) in Form E,— }

(#) in item 1, for .a,vhe words “or husband”, the words
and brackets “and husband (in the case of a married
woman)” shall be substltuted,

(it) after item 7, the followmg item shall be inserfed,
uamely s

“74A. Cubic capacﬁy ......... e ”.

(m) after item 10, the followmg 1tem shall be insexted,
“namely:— :

“10A. Fuel used in ¢he engme., ..... -
(iv) for 1tem 15, the followmg item shall be substituted,
namely:— *
%15, Maximum ]aden Welght———

(a) as certified by the nranufacturer....Kgms.
(b) to be reg1stered ........ Kgms.”;

(v) the ‘Explanation shall be omltted

(vi) for the Note, the followmg Note shall be subst1~

tuted, namely:—

“NoreE.—The motor vehicle asbove described is—

(i) subject to a hire- purdhaSe agreement with. .

(it) subject to a hypo‘chegatlon in favour of...... ;

(1) not held under h1re-purchase agreement or
subject to any mortgage.

(Strike out whatever is not applicable and, if the
motor vehicle is subject to hlre purchase agreement or
hypothecatlon, obtain the 51gnature of the hire-pur-
chase company or the: mortgagee as’ the case may be)”



RigpPp ALED

or 1969] ' Mot i Vehicles (Amendment) : 373 i

(vii) for ﬁihe words “Sigriature of the Hire Purchase
Company P th% following expression shall be substituted: —

H zrg-purchase Company.
“Signature of % ;7
M or?cga,gee

(g) in Form G,is—-

(1) in line 8,, or the words “or husband”, the words and
brackets “and hu§band (in the case of a married woman)”
-shall be subst1tutgd

“7A. Fuel u%ed in the engine........”;

(#i1) after 1tem 8,tithe. following item shall be inserted,

namely: — _
“8A. Cubic cafiamty ............ 7
(iv) for item 12, thé,‘ following item shall be substituted,
namely: — . {

“12, Max1mum lgden weight—
(a) as certlﬁég. by the manufacturer....Kgms.;
(b) as reg1stered ...... Kgms.”;

(v) for the Note, the followmg Note shall be substituted,
‘namely: —

i “Note.—The motor vehigie above described is—
| (1) subject to a hlre—éurchase agreement with....;

(i1) subject to a hypotﬁecatlon in favour of...... e

78 In the Second Schedule to the pr?inmpal Act,— v Amend-
ment of

() in paragraph 4, after the W ds “with each eye”, the Second

|

|

|

f

'f ‘ fgllowing brackets and words shall b inserted, namely:— Schedule.
|

!

I}

i

“(or in the case of a person whb has held a licence to

drive a motor vehicle for a period ofenot less than five years

? and lost sight of one eye after the séld period of five years

o ‘and has applied for a licence to driveja light motor vehicle,
; other than a transport vehicle, w1thec%xe eye)”;

(#4) in paragraph 5, after the word .“he%ring”, the words “or
in the case of a person who has applied foria licence to drive a
light motor veh1c1e, with or without hearn;ég-ald” shall be 1n-

serted. _ %

4

3

79. For the Third Schedule to the principal Act the following Substitu-

Schedule shall be substituted, namely: — i tion of
% ' Third
E :

Schedule.

\5
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‘THE PHIRD SCHEDULE
[See s cft?ons 7(6) and 17(6)]

TEsT oF COMPETENCE TO DRIVE

‘PAI_{T I

isfy the person conducting the test that
he is able to— '

(1) start the engire of, the vehicle;

(2) move awéy strdight ahead and at an angle, while at the
same time engaging thg first and intermediate gears until the
~ top gear is reached; \

(3) change down to| the lower gear quickly from the top
gear when the traffic conditions warrant such change;

(4) overtake, allow to\be overtaken, meet or cover the path
of other vehicles and .tak¢ an appropriate course with proper
caution giving appropriate ‘signals;

(5) turn right and left orﬁ;ers correctly;

(6) stop the vehicle in in %mergency and normally and in
the latter case bring it to rest at an appropriate course of the
road; ' \ ‘

(7) drive the vehicle backywards and whilst so doing enter
a limited opening to the right %n"d left;

(8) cause the vehicle to fac . in the opposite direction by
means of forward and reverse geals;

(9) give by hand and by mech\anital means (if fitted to the
vehicle), or, in the case of a disabl%’d driver for whom it is im-
practicable or undesirable to give signals by hand, by mechani-
cal means in a clear and unmistakable manner, appropriate sig-
nals at appropriate times to indicate% his intended actions;

(10) act correctly and prompt’l‘ on all signals given by
traffic signs, automatic traffic lights, ’fgafﬁc‘police or other gutho-
rised persons and take appropriate notice of signs given by
other road users; |

(11) démonstrate general control of the vehicle by confident
steering and smooth gear changing and braking as and when
necessary; ;
| (12) to change quickiy to lo,wef gear while driving down-

(13) to stop and re-start the vehicle on a steep ‘ lipward
incline making proper use of the handbyake or of the throttle
and the footbrake without any rolling bakck.

NoTE~ (i) Requirements (7) and (8 are not applicable
in the case of a motor cycle or a tri-cyclel not equipped with
means for reversing; '
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(i) Requirerhents (7), (8) and (9) are not apphcable in
the case of invalid carriages.

Parr II

The candidate shal ‘; satisfy the person conducting the test that
he is—

(1) cognizant the provisions of sections 81, 82, 83, 84
and 85 and of the Yenth Schedule;

(2) conversant Yith the general traffic rules and regula-
tions relating to the%use of lights, spetding, parking, stopping
the vehicle in an endergency, accidents, production of = docu-
ments, right of way,jcontrolled and uncontrolled pedestrian
crossings, meaning of §light signals (amber, red and green),
overtaking, taking a “§” turn, silence zones, one-way traffic,
driving on channelised:':%oads and other relevant matters;

(3) aware of the meaning of the traffic signs specified in
‘the Ninth Schedule;

{4) not so deaf as t‘_, be unable to hear (or in the case of a
person who has appliedifor a licence to drive a ~light motor
vehicle with or without hearmg aid), the ordinary sound sig-

nals. (This shall not appi@r to a person who has produced a
medical certificate in Form C);

(5) able to dlstmgulsh; with each eye (or in the case of
a person who has held a hcence to drive a motor vehicle for a
period of not less than five years and lost sight of one eye after
the said period of five years and has applied for a licence te
drive a light motor vehicle, ojcher than a transport vehicle, fitted
with an outside mirror on the steering wheel side, Wlth one
eye) at a distance of 25 metres in good day light (with

glasses if worn) a motor car ggumber plate containing seven

Yetters and figures. (This shaf’;l not apply to a person who has
produced a medical certificate %n Form (CY.

80, For the Sixth Schedule to t%e principal Act, the following
Schedule shall be substituted, namely:— ~

i
“THE SIXTH SCHEDULE

[See sections 24(3)} and 29(2)]

REGISTRATION Ni@f\RKs

One of the groups of 1etters spec1ﬁed% in the second column follow-
‘ed by any other letter shall be used a% the registration mark for a
vehlcle in the State specn‘ied in the ﬁrsf‘% column.

l

1
L 4 2 o
Andhra Pradesh . . % . AP, AA
Assam . . Y . . . { . AS
Bihar % BR, BH
Gujarat” 4 . GJ, GT
Harvana % - PR, HY

N

Substitution
of Sixth
Schedule.
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I ammu and Kashmir K
Kerala KL
Madhya Pradesh - MP,CP
Maharashtra | MR, MH
Mysore MY, ME
Nagaland . NL
Orissa .- OR, OS
Punjab PN, PUV‘
Rajasthan R7J, RSj
Tamil Nadu TN, TM
Uttar Pradesh . Up,US , uT
West Bengal WB, WG, WM
Chandigarh CG, CH
Delhi DL, DH
Goa, Daman‘ ahd Diu . . GD
Himachal Pradesh. HI, Hi
Manipur MN
Pondicherry PY,PD
Tripura . | TR
Andaman and Nicobar Islands . % . AN
Laccadive, Minicoy and Amindivi isla - s LC, MA.

Note 1.—These letters shall be Yollowed by not more than four

figures, and the letters and figures §hall be shown—

1. In the case of transport vehicle ' In black on a white groundg,

2. In the case of temporary regis In red on a yellow ground.

trations (section 25).

3. In the case of registration
marks allotted to dealers - ,
[section 41(2) (k)].

4., In other cases.

In white on a red ground

white on a black grousnd.

Norte 2.—In respect of the Maharashtrg State, the letters BM, BY
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81, For the Eighth Schedule to the principa] Act, the followmg Substitu-
Schedule shall be substituted, na ely _

‘ton of
Eighth
& ’ Schedule,
% .
“THE EIGHTH %CHEDULE SR
g . .
. (See sectlo% 71)
LiviTs orF SPEED

N

5

FOR Mogo VEHICLES

]
1 _
i Maximum speed
Class of vehicle ‘3%_: per hour in
: 1 Kilometres
“r) If all thewheels of the vehicle are%ﬁtted
with pneumatic tyres and the veh1cle%;s not
_ drawing a trailer :— %
%
(a) if the vehicle is a light motor vehlcle o% a
motor cycle No limit.
;.5
(bY ifthevehicleis:a medium or heavy passené
motor vehicle . g 60:
3
(c) if the vehlcle is'a medium or heavy goods ) :
motor vehicle ] 60
(2) Ifthewehicleis an articulated vehicle (all the ‘%
wheels.of which are fitted with pneumatic |
- tyres) whichis aheavy motor vehicle S T
® : . R %
(3) If the vehicle is drawing not more than one b
trailer (erinthecase of artlllery €quipment,. “2;
not morethan two trailers) anddll the wheels L N
ofthatvehicleand the trailer are fitted with ]
pneumatlc tyres :— %
(@) ifthevehicleis a lightmotorvehicle and the §
trailer being two:wheeled has a laden éo
weight notexceeding 8oc kgms . ¢
(b) ifthevehicleis alight motor vehicle andthe. %
trailer has more than two wheels or a laden
weight exceeding 8oo kgms

¢) if the vehicle is a medium motor-vehicle

(d) if the vehicle is a heavy motor vehicle .
(e) if the vehicle is a heavy motor vehicle used
by the fire brigade

(4) Any case not covered by ently (N (2) or (3)
50 Law—50.

1
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Insertion

! 82. After the Eleventh Schedule to the pr1nc1pal Act, the following
of new
Schedule. Schedule shall’ be inserted, namely

“THE TWELFTH{SCHEDULE
1
H
(See sec_tio_ri 135)

REPEAL OF CERTAIN %ENACTMENTS

: %
. , L - o
Serial : Short title 2 Extent of repeal
No. , :
I 2 3

f

I. Motor Vehicles (Andhra Pradesh) (Anéhra '
Area) Amendment Act, 1948 (20 of f"§48) The whole except
sections 1 and I2.

2, Motor Vehicles (Andhra Pradesh (Telangana _
Area) Amendment Act, 1956 (45 of 1956) The whole.

3. Assam State Road Transport Act, 1954 (30
of 1954) . ; The whole.

4. Assam State Road TranSpoxt (Amendm.gnt)

Act, 1955 (18 of 1955). The whole.
5. Motor Vehicles (Bihar Amendmwt) Act, );949 _
(27 of 1950) . . _ g. The whole except
is sections. 1 and 3.
6. Motor Vehicles (Bihar Amendment) A)t,
1953 (1 of 1954) . . The whale.

7. Moto ehicles (Madras Amendment) Ad,
1948 as apphcable to Kerala (20 of 194

s

The whole except
sections 1 and 3.

8. Motor Vehicles (Madras Amendment) Actj
1949 as applicable to Karala (44 of 1949)%§ The whole.
& - o

9. Motor Vehicles (Madras Amendment) Act,% °
1954 as applicable to Kerala (39 of 1954) s The whole.

1o. Motor Vehicles (Madras Amendment) Act,
1948 (zo of 1948) . . The whole except
%sections I,3and 5.
11. Motor Vehicles (Madras Amendmenr) Act, '
1949 (44 of 1949) . .
I2. Motor Vehicles (Madras Amendment) Act,
1954 (39 of 1954) . .

: % The whole.

The whole except

%ections 1 and 2.

13. Motor Vehicles (Madras Amendment) Act, 1
1957 (19 of 1957). . [he whole.

I4. Central Provinces and Berar Motor Vehicles 1

(Amendment) Act, 1947 as applicable to -
Madhya Pradesh (3 of 1948) . . 'I%le whole

. o
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OF '1969] Motor\ Vehicles (Amendment) o
1 \ - e
¥ : —
15. Motor Vehicles (Bombay Amendmé‘nt) Act,
1947.(7 of 1947) . . . . . The whole.
16. Central Provinces and Berar Motor Vehicles 7
(Amendment) Act, 1947 as ¢pplicable to
Maharashtra (3 of 1947) . . The whole.
17. Motor Vehicles (Bornbay‘ mendment) Act,
1954 (31 of 1954) % The whole.
18. Motor Vehicles (Hyderabai Amendment)
Act, 1956 as applicable to Maharashtra . .. :
(=5 of 1956) L . . The whole.
19. Motor Vehicles (Mysore Am&ndment) Act, :
1953 (14 of 1953) . . . The whole.
20. Motor Vehicles (Mysore Amen% ment) Act, _ ‘
1955 (16 of 1955) . . . . The whole.
21. Motor Vehicles (Bombay Amend%ment) Act,
1947 as applicabie to Mysore (%\of 1947) The whole.
. i
22. Motor Vehicles (Bombay Amendmént) Act,
1954 as applicable to Mysore (31 }gf 1954) The whole.
: ’ §
23. Motor Vehicles (Hyderabad Amendment)
Act, 1956 as applicable to Mysore {45 of
1956) . . . . . The whole.
' 1
24. Motor Vehicles (Madras Amendment) ECI,
1948 as applicable to Mysore (20 of 1942? The whole.
25. Motor Vehicles (Madras Amendment)’ A%t,
1949 as-applicable to Mysore (45 of 1949) The whole.
3 v
26, Orissa Motor Vehicles (Amendment) Actfi$ '
1948 (1 of 1949 . . . . The whole.
27. Orissa Motor Vehicles (Regulation of Stage %
Carriage and Public Carrier’s Services)
Act, 1947 (36 of 1947) iI‘he whole.
28. Orissa Motor Vehicles (Regulation of Stage ]
Carriage and Public Carrier’s Services)
Amendment Act, 195 (41 of 195I) The whole,
29. Motor Vehicles (East Punjab Amendment) 2%1 .
Act, 1948 (28 of 1948) . Thej whole except
' sect_l&ins 1,3 4 and 10,
. i
o. Motor Vehicles (United Provinces Amend-
> ment) Act, 1948 (11 of 1948) The_,w‘};?ole.
31. Motor Vehicles (Uttar Pradesh Amendment) L

The‘}wl;g)le.
i 1 )

T
3



380 : Motor Vehzc s (Amendment)‘ ~ facr 56

i

32. Uttar Pradesh Road TransportiServices
(Development) Act, 1955 (9 bf 1955) The whole except

RLPEALED l{z

%;% sections 1 and 14.
%
33. Motor Vehicles (West Bengal Amendment) '
Act, 1951 (19 of 1951) . % . - The whole.
" 34. Motor Vehicles (Delhi Amendmem) Act,
1954 (5 of 1954) . . . g . The whole.
3<. Himachal Pradesh State Road Transfaort
Act, 1953 (5 of 1954) . . % . The whole.

i
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